Affidavit to be furnished by the candidate along with namination paper before the returning officer for
slection to Bihar Legislative Assembly fram 136, Sarairanjan constituency.

I, Vijay Kurmar Choudhary **son of Late fagdish Prasad Choudhary, aged S8 years, resldent of At + P.O.- Keota,
P Dalsinghsarsl, Gist.- Samastipur (mention full postal address), a candidate at the above election, do
hereby salemnly affirm and state an aath as under:

(1} My rcontact telephone number{s) |sfare DB13- 2IT7RGE J a53an-99e97  and e-mall id s
vhurmarchyEgmall com.

{2) Detalls of Permanent Account Number [PAN) and status of filing ol Income Tax raturn:

sl Mame Pam Tht finantial year for which the | Total income whown

N Tast  Ipcome-tax  Feluin has | 0 Income-Fix return
cazs been fited. o fin Rupess)

L Sef ABPPCIOREN 201815 Rs. 3,84,240.00

[Asseciment yoar 2015-16 )
|

2. | Spouse ABLPCEGTAP 201415 | Aw1.48,156.00
[Aszessment year 2015-16 |

(3} | am/ &m not accused of any offencels) punishable with imprsonment far two years or mare in pending
case(s] inwhich a charge(s) has/have been framed by the court(s] of competent |urisdiction,

If thie deponent s accosed al any such offencels) heshall furnish the following infarmation;-

[1] The fallowing casels) isfare pending against me in which charges have been Tramed by the court for
an affence punizhable with imprisonment of two years or mora:-

mﬁi CasefFiest  nformatlon  report  NoMos, M. A
1ogether with complete detaile of concemed
Police Station/ District/State.
(b} Sectian(s) of the concerned Acts] and short MIA
|| deseription of the offente(s] for which charged
(4] Mame of the court, case Ne. and date of order M. A
taking cagnizance:
(d} Court(s] which framed the chargeis) M. AL
() Datels) on which the charge(s] way/were M, A,
framed
if Whather all ar any of the procesedings(s) have N A
besn stayed by amy . Court(s) of competent
Jurtsdiction M

[} The fellowing casefs) isfare pending aganst mein which cognizance has been taken by the Courl [other
than the case mentioned in item (I} above] -

[a] | Name of the Court, Case No. and date of order . A,
taking copnigance:
[ Thie etails of cases where the court has taken N, A

cognitanie, section(s) of the Actls) and
description of the offence(s) for  which
cognizance taken

fel Bretailz of Appul!sl.iﬂ.pnllciuu:ﬂs} for revision oA,
(it any) filed against the above orderis)




{4) | have been/ have not been convicted of an offence(s) [ather than any offence(s) referred ta In sub-section
(1] of sub-section [2), or covered in sub-section (3], of section & Representation of the Pecple Act, 1951 (83 of
1951 }} and sentenced 1o imprisonmant [or DRe year oF more

I the depopent |s convicted and puniihed as aforesald, b shall fumish the followding information:

In the following cases, | have been convicted and sertenced 10 Imprisonment by a court of law:

[a] | The details of cased, Section(s] of ihe | LA
concerned  Actls) and  desctlption or the
offencels) for which convicted

) Mame of the Courtfs), Case No. and date(s} of . &
prder{s):

| {g) | Punishment impased | MA,

[d} Whather any  appeal wasfhas been  fied M. A
pgainst the comection arder. i 5o, details and
the present status of the appeal, i |

{5) That ! give herein belaw the details of the assets {mavabile and immovable etc) of mys=if, my spouse and
all dependents:

A, Detpits of movable assets
Note: 1. A&sets i joint mame ndicating the extent of joint owrership will also have to be glven.

Note: 2. In case of deposit/investment, the details including Serlal Number, Ameunt, date of deposit, the
scheme, Name of the Bank/institution and Brach are to be givei.

Note : 3. Value of Bonds/Share Debentures as per cuftent market value in Stock exchange in respect of

ilsted companies and as per books In case of non-lsted companies should be given.

Note - 4, Dependent here his the same meaning as assigned in Explanathon (y) under secthan 754 of the
Representation of the Peaple Act, 2851

Note : 5, Details including amount & to be ghen separately in respect of ach investment.

| Deseription

5L | Sall | spouse Dependent-1 | Dependent-2 | Dependent-3
Mo, Wile - Ganga
Choudhary

1l Cash in hand R 25,0000 Rt 250,00/« Mil il Wil
[} | Detaits af depostt in | S.B.1 Vidhan Mandal. [ S8 Branch il il Nil

Bark accounts (FORs, | Puna Barakini

Term Deposits and all | AT No- Refinery AL

deposits  including | Pank of India 11592344490

sming  accounts), | AC No-6428, Patal | Rs 34,600.22

. e BlTRE e, b0 L%

Deposits with 5?11 II f‘;":’; ! i

Financial IMSHURIonS, | o b mpen o i

Non-Banking 5.0 Musan Ghareri

Financial Compariles I'wﬂ

A No-

and Cooperative J‘i:l"f!%ﬁ!}

Societles and the | ai) pecounts bulange:

amount In each sueh | gy 1547 37796 a5 on

deposit d 11032006 _
i) | fetaits of investment | Shones Worth Re 15| LT (Master Ml M Nil

inBands, debenturas) | lakhs { Approx) Cian)

sharet and units In Rs. Feh 000

companies’  Mutual

funds and other and

this amaunt




(W] | Datails ot | Bailg Alllane Palicy ICICT Prudential Mil Wil il
investrment in NS5, | Moo DOO0R0S 162 Palicy M -
Postal Saving. | Re. 100000~ (4A4T943
mm:.»mnm policies | it Prudentlal A3, A000Y-
investment In | policy No - i Sl
amf Financial | (4447942 ﬁlf;..mm
imstruments in Post | R 30,000/ L‘u'mpun;.-.
affice or Insurance Pulicy Mo
Company and the DO
| amaunt B | S0.000
{w) Personal Wil il Mil Mil Mil
lzany/advance given
o a:n;' pu'sﬁrl or
antity including
firm, COMmpsIny,
Trust ete., and other
receivabies  from
debtors  and  the
amewunt
fwl} | Motor Maruti Allo BELY Mo Nil Mil Mil
Vehiclesffircratty/ | &84 al' Hs- 250 [akh
Yachts/Ships
[Detailz of  make,
registration numoer
Bie year af
purchase and
armbunt)
[wil) | Jewellery,  Bullion | [0 gm 210 Nil Wil Hil
and valuable | Ri ZROD0- Approx | Ra 6 lakh Approx
thing(s) {give details
of welght and value)
[will] | Any  other  assets M Imvestment in Nil wil Nil
such ‘@s value af Shakti Diesel
claimsinterest s, 1755496 86
e 310305
fm) | Grass Total Value Rs. 22,600,377 Rs 25009708 | Rs 399053 il il




B Betails of Immpvable dssets

fote - 1. Properties in jaint ewnessdip indicating the extent of jont ownership will also have to be

Indicated,

Mote - 2 Each land or building or apartment should be mentioned separately in this format,

S, Description Self Epouss Dependant-1 Dependent-2 Dependent-3
Mo
i Agricultural Land Keola, Wl Mil il Ml
Locationis) Surey Samastipur Khara
Wurnbera(s) Mo, L4ES, 14700,
Ti3a
Area [tofal messurement i B il Ml M il
Im acres) 12 Katha 16
[Dhur
whether inhesited Yo il il il il
property {¥es of Noj
Date of Purchase n case of WA il il il Wil
self-acquired property
Cost of Land {in caze of M, A il Wil il Wil
Purchasa) at the time of
purchaze
Any investment an the fult il il il Hil
tzrd by way of
devetopment, construction
e
Approximate current 45 Lakhs il il Nil Hil
market value
{ii] | Mon-Agricultural Land ; Nil Gela Hoad, il Wil il
Locations) Patna
| Survey numbers(s) Survey
Plot -
1414, Plot
Mo, P 14
Area {total measurement NH .75 Katha ] il il
In'sg, ft.)
Whethes inherited Ml Mo il il Kl
property (yes or Noj
Date of purchase In case of Nil 24.00 1586 Nil wil T
setf-acquirad property
Cost of Land (in caseof il 27.200.00 Hil Ml Ml
purchase} at the time of
purchase
Any investmant an the Mil Hil il Mil Hil
land by way af
development; construction
etc
Approximate current il 15 Lakhs il il Nil

| market value




(i} | Commercial Bulldings Hil Hil Hil Hil il
(including apartments)
- Locationi{s)
- Suryey numbersls)
Area (total meEasursment in Nl Hil il 1l il
sq. .
Billdup  Area  (total Ml Hil il il il

| measurartient b sg # ) —

Whether inhented property il Hil il il il
{Yies or Mol
Date of purchase in case of il il il Nl Hil
self-poguired propenty
cost of property (in case of Ml Hil Ml Ml Hii
purchase] at the time of
purchise
Any  lnvestment gl the L nil Ml il Nil
property By oway  of
development, construction
ehL.
Approgimate current Nil Ml il Ml il
markat yalue

{w) | Residential Buildings Keota, Ml wil il il
fincluding apartments) © samastiplr
sLocatlantsh
Survey numbier(s)
Area (tatal measurement in 1.5 Katha Nl il Nl Ml
st
Built  wp  ores (Total 1800 5. fL il Mii il NIl

| measuredient ip 3. ft.}

Wwhiether Inherited property Yes Hil Hil il NH
{¥ed of No)
Date of purchase in case of WA, Mil Hil il Nil
sell-acgubred property
Cost of property (in case of M. A, il il Wil L]
purchase] at the lime.af
purchase
Any investment an the land S Lakh Hil il Nil il
by way of development,
conatruction ete
Approximate current 12 Lakh it Nil il il
miarket value

(v} Dthers [such s nterest in Nil il Hil Hil il
property]

fw) | Total of currant market 57 Lakh 14 Lakh hai Nil Nl

wElue of (i) 1 {v) sbave.




[6] | givee hiersin below the details of llabilities/dues to public financial institutlons and government:-
{More: plaase give separate details of name of bank, institution, entlty or [ndlvidual and amouni before ach

item).
I8 | pescription Sl Spouse Dependent-l | Dependent-2 Dependent-3
Mo, Wife-
Ganga
Choudnary
(il Loan ar dues a Wil Ml L] Pl il
Bank/fimancial institltions]s)
Hama ol the Bank or
fimamcial nstituthan,
Amount cutstanding,
Nature of Loan )
Loan of dues 10 any other il Nl il Wil Mil
individual/entity other than
mentioned ahove
Name(s), Amount out-
standing, nature of loan
irry other Tiability Ml Nil il Hil Mk
igrand total of labilites il il Ml il Hil
{1y Government duss wil wil il il Hil
Dues to department dealing
with goverrnment
accommckdation
Dues to department dealing Ml il il mil il
with supply of wate
Bies 1o depaitment dealing Hil il fil Hil Mil
with supply of electricity N
fhuss to department dealing il il il il il
with wupply of telephones)
mohiles
Gues to department dealing Nil il il Ml Ml
With government transport
[imcluding abrerafti and
hellcopters)
Income tax dues Hil il il Mil Ml
Wialth tax dues il Wil ‘Wi bl il
Service tax dues Nil mil il il il
hunicipal /Property Tax dues il il Hil Hil il
Sabes Tax dues il il il Wil il
Any other dues Nil kil Hil il Hil
{IR) Grand total af all Pl il il Pt Ml
Government dues
il | Whether amy other liabilities Hil wil wil il Hil
are bn dispute, If so, mention
the ampunt involved and the
authority biefore which it 4
| pEnding, i




{7} Details of profession or ocoupation!

e - saclal Servlee
b} Spouss - Howse wile
(8] Detalls of educational quallficstions.
' {1l Matrie ~BSER axt 1971
Ll L S - tiithila Liniersity ™ 1873
i) B AL fHons} - Patna University g™ - 1G7E
{ivh M. A - Patnz Liniversity ™ <1880

18]

e 1 1 e e

(Gave detaily of highest Schoal/University edica
course, mane of the Schoal/Callege/University and the year in'which the course wis completed. b

ABSTRACT OF THE DETAILS GIVEN IN (1) TCH 100 OF PART-A

ArETETTe

bipr mentioning the full form of the cerfificate/diploma)/degree

1 | Mame of the candidate Shed Vijay Kumar Choudhiry
2 Full postal sddress Village « Post - Keota, PS5, Dalsinghsarai, Dist.-
i Samastipur
3 Mumber and name ol the canstituency and State 136, Barairanjan Asembly Constituency, Bihar
4 Mams of the pofitical party which sel up the candidate Janta Dal [united)
{therwise write "independent’)
5 () Total number of pending cases where charges have il
been framed by the Court lor offences punishable with
imgrisonment for bwo years or mone .
{iil Total number of pending rases where the courts(s) Hil
have taken cognipance [other than the cazes mentioned in
item [i] ahowa|
B Total Mumber of cases in which convicted and senatenced to ni
imprlsanment for ane year or more [except for offences
referred to in subsection (17, (2] or (3] or section B of
Reprasentation ol the People Act, 1951]
7. I PAM of Year for which Tatal income shown
last |ncome Tax
. retuin filed
{a) Candidate ABPPCIOREN 2018-15 3,82,240,00
[AssEssmeEnt year
2015-16 |
{b] Spouse ABUPCS674P 2014-15 1,46,156.00
|Assessment year
2015-16 )
[c) bependents | il il il
8, Bastails of Assets and Liabilities |n Rupees
! Description sell | spouse Dependentl | Depandent-l | Dependent-if
A Moveable Acsels | Re.72.60,377.96 | Rs.28,50,097.08 Nil il Nil
(Total value)
B. Imymiovable Asset
I, | Purehase Price of Nil A<, 27, 200,00 il il Nil
Self- weguired
mimyavable
| property =1
i | Bevelopment/cons Nil | il wil il Nl
truction cast of
immavable
property after
purchaze {if
spplicable)
Wi, | Approsimate il Hil. Hil
Current market
male— =




{a) soif-acquired | () Wil [} 15 Lakib
assats
[Total value)
i) mnherited {h} 57 Lakh (k] il
ngsets
{Tetal Value|
| sk _
Ui} | Sovernment dues il Hil Hil il il
1 {Total)
| (i} | Loans from Bank, Wil il Wil Hil Ml
| Fimancial
Inatitutions and
|| others (Totai] |
| Liabilities that are under dispute !
[ | Gevernment dies rail il il Ml Nl
{Total)
{il} | Loans from Bank, Hil Ml | Bl il il
Financia
Institutions and
athers (Total) | ;
11 Highest educational quallfication; M. A - Pataa University - 1 - 1830
[Give details of highest SchoolfUniversity education mentioning the full form of the certificate)’ diplama/
degree course, name of the School/College/Unlversity and the year in which the course wis completed.)

VERIFICATION

I, the depanent, above named, da heneby varily and dedare that the contents of this affidavit are true and correct 1o the
best af my knewledge and belief and no part of i i false and nothing material has been cancelled there from, | further
declars that:-

[a) there ks no case of canyittion or pending case agalnst me other than those mentioned in items 5
and & of Part A and B above:

(b} 1, my spouse, or my dependents do not have any asset o lebility, other than thase mentioned in
Iterms 7 and 8ol Part & and itemi 8, 8 and 10 of Part B sbove:

=T I ] ||| | — day al,

el
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